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Shri K.C. Sinha counsel appears for the r&sﬁrf__:“"_"ﬁ
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The appellant-applicant was anployed as Fﬁtt‘“’"

A

grade in Ordnance Equipment Factory, Kanpur . He wﬁ’ﬁ*
suspended on 4-8-71, report of Inquiry Officer was
submitted on 4—6—‘?4,_withholding of increment order
passed by the Disciplinary ﬁuthuri'ty* on 10-2-76 and.
appea2l acainst the order of punishment dismj,;'ased on
‘/' 25-5-.78. The applicant filed Civil Suit No.551/81
against the order of punishmeﬁt with-holding of
increments which was dismissed by 1-iear'ned Munsif
by judgment and decree dated 29-9-?-4. Therefore,
Civil Appreal No, 412 of 1984 was filed before the
District Judge, Kanpur v.h:_i.chh on formation of the
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Tribunal was transfarred to us and re-gistered as
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